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SHRI LALIT  VIJAY  SINGH: Sir,
I beg to move;

"That at page 1, line 3, for the figure '1990'
the figure '1991' be substituted. "

The question was put and the motion was
adopted.

5.P.M.

ol wfus awf : sAT9T 59 g ¢
SHRI LALIT VIJAY SINGH: As already said,
between September and November 1991. We

require this t: me for revision of t™?r?
electoral rolls.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): I shall put clause 1, as amended to
vote. The  question

"That Clause 1,as amended, stand
part of the bill. "

The motion was adopted.

Clause 1, as amended, was added to the
Bills.

The Enacting Formula and the
Title were added to the Bill.

SHRI LALIT SINGH: i move:

"That the Bill, as amended, be passed.

"

The question was put, and the motion was
adopted.

STATUTORY RESOLUTION AP-

PROVING PRESIDENT'S PROCLA-

MATION UNDER ARTICLE 356 IN
RELATION TO GOA

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): We shall go to the m next agenda
item, the Statutory Resolution. Shri  Subodh
Kant Sahay to move the Resolution.

T WART U WA W
FAAT AT gglor wAWI § U

in relation to Goa
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The question was proposed.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Resolution moved.

SHR1 JOHN F. FERNANDES (Goa). I
thank you for calling me first, feeing the only
Member from the State of Goa. Since the last
general elections in Goa, the composition of
Goa Assembly bad a peculiar position for the
first t'me in the democratic history of Goa. In
that out of 40 seats, elections were held to 38
Assembly constituencies. The MGF bagged
18 seat; and th, Congress(I) also bagged 18
seats with one independent candidate
supporting each side. Two seats were
countermanded
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as there was some dispute. Subsequently when
results for these two seats were declared, it was
again a peculiar position for putting any deci-
sion in that. The Congress (I) had 20 "" out of
40 seats. With the support of one Independent
the Congress(I) had formed a Government. But
subsequently o, 26th of March, the PDF
coalition Government with the help of seven
GPP MLAs, who had defected from the
Congress(I), formed a Government with the
MGP. On 21st November, i. e. last year, this
coalition came in crisis and the MGP withdrew
the support to the GPP on 10th of December.
The Chief Minister did not face the House and
the Governor, rightly or wrongly, sub-mittted a
report to the Centre. The subsequent grouping
and regrouping brought the. tally to 20 each of
PDF and the newly formed CDF i. e. Congress
Democratic Front. On 12th of December the
Speaker broke the stalemate by disqualifying
the MGP MLAs on ground of defection. The
caretaker CM vas disqualified by the Members
elected by the House to consider defection of
the then Speaker. This brought the tally with 50
MGP MALSs and 17 CDF MLAs. But in spite of
this ratio, it surprising how the Centre imposed
President's Rule. I could have understood the
Centre corsidering on the 12th of December,
before the Speaker's decision, when there was a
stalemate of 20 each on either side. It was
shock'ng and surprising with the office of the
Governor dragging itself in politics by stating
that he will consider the High Court verdict,
when the court had no jurisdiction to interfere
as pe, the Tenth Scnedule of the Anti-Defection
Act. The Governor should have consulted the
Advocate-General or the Law Department
before making any ouMie announcement. This
tantamounts to showing disrespect to the
Legislature. The Governor's b ag anri
interference with the Legislature, which is not
the domain of the office of the Governor can be
understood from the report he submitted to the
President recommending the dissolution of the
State
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Assembly. This gives a clear indication that
the Governor wasin a hurry to take salute on
the Goa Liberation Day on the ISth of
December, when it is the actual practice that
the Chief Minister of that States takes the
salute without having any regard to the wishes
of the people of Goa. 1 compliment the Home
Minister for not dissolving the Assembly in
spite of the Governor';; report recommending
for dissolution. They have an intention of
installing , Government and I compliment
him for that. He has also made a statement in
the Lok Sabha that a popular Government will
be installed when the situation iy conducive.

To add insuit to injury, the Governor had
appointed a retired IAS officer as Advisor to
make a mockery of this democratic institution.
This retired IAS officer was installed in the
chair of the Chief Minister and was shifted to
the official residence of the Chief Minister. |
already had a discussion in this matter with
the hon. Home Minister and I feel that he
would rect fy the situation. I am happy to note
that the Home Ministry is very much vr'lling
to install a new and popular Government. "Re-
cently we had reports that there is realignment
of groups in Goa. £ am told that the CDF
party has a majority. I would like to know
from the Home Minister, what is the present
report? (Interruptions)... You have mentioned
about the report submitted by the Governor
when the Assembly was suspended hut I am
told that with the regrouping of MLAs the
CDF Carty has a majority. May I know from
the Minister whether he would consider to
install this Government at the earl'ests? The
Governor of Goa has been transferred. That is
a positive thing. May I know from the Home
Mi nister bv when he is going to wooint a full-
PedgeH Governor? Once again I comoliment
the Home Minister for taking a bol* decision
and announcing in the Lok Sabha
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that a popular Government will he installed
when the sitution is conducive. I hope he will
make that announcement in this House also
and the President's rule is revoked in Goa at
the earliest.

i wor AW g (fagme)
TYHATA WA, qAT WAy
AT AT ST AT g 99 §ag #
Tz #AT ST df@EArT F A998 356
F oodA AT T W AT qraa
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: g 2 & gw wAda
oY #r Fatd & fav qaar &
Wl F HAATT WAL FT ETATIAT
w0 | oams awm F onfgrd | fee
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fear s #i wgr W sl
WEA q0r fRAr war § SEedr waty
T FEr RN, gl q@E w9
AT | g7 WeRD F wiq Al g
356 % HAATL FATL A9 I N&TT
qET § IAE Awdw & wifow w9
FaTRE

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA); Smt. Margaret Alva is not there.
Mr. Nai ayanasamy

SHRI DINESH GOSWAMI (Assam); Mr
Narayanasamy can take as much time as
possible.

SHRI V. NARAYANASAMY (Pon-
dicherry); I know why you are saying so.

SHRI S. B. CHAVAN: (Maharashtra): He
does not want the Assam matter today.

SHRI V. NARAYANASAMY: i support
the resolution moved by the hon. Home
Minister. From January 1990, the situation in
Goa was all right. In the general elections for
Goa in January 1990, the Congress had 20
MLA seats; 18 were held by the MGP and two
by independents. One independent joined the
Congress party and a majority Government
was formed under the Chiefministership of
Pratap Singh Rane. What happened wa, after
four months, the ministry was disturbed. The
ministry was disturbed by not less a person
than a Cabinet Minister in the National Front
Government. It was a known fact that Shri
George Fernandes, the then Railway Minister,
went to Goa and used his influence with the
MLAs and money bags were sent to Goa.

AN HON. MEMBER: Wrong, wrong.

SHRI V. NARAYANASAMY: Money
bags were sent to Goa to topple the Pratap
Singh Rane Government by Mr. George
Fernandes, the then Railway Minister. Six
MLAs and the Speaker of the Legislative
Assembly, Dr. Barbo? a, defected from the
Con-gress party and they called themselves
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the Goan People's Party. And there was a
marriage of convenience between the MGP
and the group which was headed by Dr.
Barbosa. When that tussle was going on, for
short spell of time, President's rule was im-
posed, for a period of six days. In the
meanwhile, an interna Chief Minister was
installed. Thereafter, with an understanding
that Dr. Barbosa would be made the Chief
Minister of the State on the assurance given by
the then Railway Minister who was interested
in toppling the Congress Gov. ernment. Then,
Dr. Barbosa was elected as the Chief Minister
of the State. Sir, Mr. George Fernandes did
not stop with Goa alone. He went to Manipur.
There, he engineered defections. The Congress
(I) Government was disturbed there. Then he
went to Meghalaya. In Meghalaya, the
Congress(I) Government was toppled with the
help of heavy money bag, which he carried
along with him in his helicopter. Then he
touched Nagaland also. He entered Nagaland
one day. Next day, the Government was in
trouble. They selected only the Congress Gov-
ernments and the Congress Governments were
disturbed by using the influence of the
National Front Government at the Centre and
George Fernandes could succeed by using the
mony power and the power they held at Delhi,
intimately, what happened? The Governments
which were disturbed by the National Front
Government, now they are in doldrums. Those
people who defected from the Congress Pirty,
now they are realising what they have
committed was wrong and for a short
honeymoon, they went to another political
party and now they are on their way to the
Congress party. It is a shame on the part of the
then Ministers of the National Front
Government; who took steps to destabilise
certain Governments. It is very patent in the
case of Goa. Sir, with all authority, I can say
before this riouse, at the time when Goa
Government... (Interruptions). Sir, I have
plenty of material t > speak about it. [ may be
given some more time because no other
speaker is speaking from our side.



411  Statutory Resolution
approving

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): More speakers are there from other
parties also. Please be brief.

SHRI V. NARAYANASAMY: Sir, our
party has 53 minutes' time. Therefore, would
like to take a little more time.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): What I am saying is, try
to be brief.

SHRI V. NARAYANASAMY: Sir, I do not
want t, enter into dialogue and I would speak.
What happened in Goa? At the time when the
Government was to be toppled, Mr. George
Fernandes approached the Congress MPs and
told them that they would be made Ministers
in the Central Cabinet. H, gave thig assurance
to the MPs of the Congress party. (In-
terruptions). If he wants to confront me, I am
prepared. And the Congress (I) Members of
Parliament turned down the proposal. The
reason was that from the Christian
community, there was no one except himself
in the Cabinet. Therefore, he wants them t, be
taken in the Cabinet. That was the assurance
which he gave to them. But unfortunately the
Congress (I) Members of Parliament did not
yield to his request. This was a sorry state of
affairs, I would say. Mr. George Fernandes
was responsible for toppling four Congress (I)
ruled State Governments. (Interruptions).

SHRI DINESH GOSWAMI: Sir, I am on a
point of order. At least the name of a Member
who is a Member of the other House, should
not be taken. He may refer generelly.

SHRi. V. NARAYANASAMY: Sir, I am
referring to him in his capacity as a Central
Minister. I am not referring to him as a
Member of Parliament. He was a Minister. He
was responsible... (Interruptions).

SHRI DINESH GOSWAMI; Let me formulate
my point of order. Obviously, this House can
refer to previous Central Minister if he acts
as
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a Central Minister. But a person even if he
is a Central Minister does not act in hig official
capacity as a Centrel Minister and personal
allegations are made against him. That should
not come in the record because that gen- ~
tleman is not in a position to defend himself and
therefore, I will submit that the names should
not come.

SHRI M. M. JACOB (Kerala): Sir, it was
difficult for us to And out the official capacity
of a Central Minister at that time.
(Interruptions).

THE  VICE-CHAIRMAN (DR.
NAGEN SAIKIA): I shall only request the
Members to avoid such points.

SHRI V. NARAYANASAMY; Sir, it is a
hard fact which they cannot swallow. That is
the whole trouble.

SHRI DINESH GOSWAMI; 1 certainly
den, this but I took the plea because it will be
a very unhealthy convention if we refer to
persons who are not in a position to defend
themselves in the House, particularly, an hon.
Member of the other House.

SHRI V. NARAYANASAMY: Then, I can
refer to him as the former Railway Minister in
the V. P. Singh's Government.

THE VICE-CHAIRMAN  DR.
NAGEN SAIKIA); Yes, you can refer to him
in that way. But George Fernandes is a
Member of the other House.

SHRI V. NARAYANASAMY; I am not
referring to him.

SHRI N. K. P. SALVE (Mabharashtra): I am
sure he must have travelled on Government
account to all these places. And if he has
travelled on Government account, it is not a
private visit.

SHRI V. NARAYANASAMY, Sir, as has
been rightly observed by one of the hon.
Members, he used the Raj Bhavan as the
National Front headquarters in those days. He
called the MLAs and gave them all kinds of
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assurances. And as I said, money played a
major role in toppling the Congress (I)
Governments. That is why I am pained.
Moreover, when these 7 persons had come out
of the party and joined with the Maharash-
trawadi Gomantak Party, they formed the
Government. What happened in the
Government? There were serious differences
of opinion in the Council of Ministers,
especially between the Deputy Chief Minister
and the Chief Minister. There were two im-
portant and vital issues.

One is whether Konkani should be the
official language or Marathi should be the
official language. The Deputy Chief Minister
why belonged to Maharashtrawadi Gomantak
Party wanted that Marathi should be the
official language of Goa. The Chief Minister;
Dr. Barbosa, was very particular that Konkani
should be the official language of the State.
There was a difference of opinion between the
two political parties and in the appointment of
Chairmen of State undertakings the differences
arose because th, Deputy Chief Minister
suggested some names and the Chief Minister
suggested some names on which there was no
agreement between them and then they started
working against the interests of the State.
What is worrying us is right from March to
December first week there was no Govern-
ment functioning. The only thing that was
going on was horse-trading. The Deputy Chief
Minister tried to woo back some of the
MILAS and even the Ministers in the Barbosa
Government and Dr. Barbosa tried to get more
MLAs, Congress (I) MLAs, with him.
Fortunately, Congress (I) MLAs could not be
taken to his side by Dr. Barbosa because they
were committed and they did not yield.
Ultimately what happened was when the
Maharashtrawadi Gomantak Party withdrew
its support saying that it had ideological
differences with the Chief Minister, three
Ministers including the Deputy Chief Minister
went to the Governor and submitted a me-
morandum, They also said that they
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were withdrawing their support to Dr.
Barbosa Government. The next day they did
not turn up. They sent

a letter saying that they were withdrawing
their support. But Dr. Barbosa was very
confident that he would prove his majority on
the floor of the House. Ultimately what
happened? Some of the persons who were sup-
porting Dr. Barbosa als, defected. There was
horse-trading and the Legislative Assembly
Members were kept in confinement and they
could not go out freely. This was happening.
Especially the Deputy Chief Minister who was
making a bid to form the Government, was
keeping the MLAs under confinement with
him to get a majority. Ultimately there was a
tie. Twenty persons belonged to harashtrawadi
Gomantak Party and the other 20 remained
out-Bide. Therefore, the Governor sent so
many reports to the Centre. He came to the
conclusion that there was no political party
which could form a stable Government and
therefore, he submitted a report to the Home
Ministry and also to the President for
necessary action. It is a right decision by the
Central Government to impose President's rule
and keep the Assembly under suspended
animation So, some time has elapsed. But
none of the political parties is able to form a
Government so far. In this political crisis
prevailing in Goa which is a very g, ood
tourist spot and which is getting a lot of
revenue to the State, the entire administration
is in peril. The Government has imposed Pre-
sident's rule and kept the Assembly in
suspended animation. An Adviser has been
appointed. The Adviser did not take into
consideration the suggestions given by the
Members of the Legislative As-sembly.
Therefore, I would request the Home Minister
to Constitute an advisory council till such time
that a decision is taken on the formation of
Government or dissolution of the Assembly.
The advisory council should comprise MLAs
for the purpose of advising the Government
for normal administration of the State.
Keeping the Assembly jn suspended
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animation for a long time will not serve any
purpose. Instead, it will lead to horse-trading.
Now we are seeing the game everyday. One
group comes and claims it has the majority to
form a Government. Another group comes and
says it has the majority and it will form a
Government. We don't know which MLA is in
which group. If this situation continues, then the
political morality will go down. Keeping the
Assembly in suspended animation will lead to a
lot of speculation in the State °nd the very insti-
tution of Legislature will be brought down.
Therefore, I would request the Home Minister
to ponder over this and find out whether there is
a possibility of a Government being formed by
a majority party failing which the Central
Government should take a decision for a better
administration in the State. Thig apart, I would
like to say how the Speakers are behaving in the
States. The Speakers in the State
Legislatures.

especially now under the anti-defection law, are
taking different decisions under the Tenth
Schedule to the Constitution. Unified
procedures and rules and regulations are not be-
ing followed. Whenever any application is filed
for disqualifying a Member of the Legislative
Assembly, decisions are taken without giving
notice to the Member or Members concerned.
This has happened in Goa also. In my own
State, Pondicherry, you know what happened.
Notices were issued to two MLAs for
disqualification and without giving them
opportunity to show cause the two legislators
were disqualified. Thereafter, the order was
repealed by the Speaker. The Speaker has no
power to repeal hig own order. But it was done
by him. Therefore, it is

time that the Tenth Schedule to the Constitution
was reframed so that the power should not vest
fully with the Speaker and a uniform procedure
should be followed by all the Speakers in the
country, {interruptions) Let me tell you, even
the Chief Minister, Dr. Barbosa, was
disqualified by the
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Speaker. The Chief Minister and two other
MLAs were disqualified by the Speaker. I,
therefore, submit that the Tenth Schedule
to'the Constitution should be suitably
reframed. The Home Minister is sitting
here. | would " request him, there should be
a review of the powers conferred on the
Speakers. There should be a review of the
provision which contains enormous powers
and which confers enormous powers on the
Speaker That should be studied by the Home
Ministry and the Law Ministry and they
should come out with specific proposals.

In this connection, I have one pro-posal
to make for the purpose of sharing the
powers of the Speaker in deciding
disqualification. Under the provisions of
the Tenth. Schedule, whenever any
application is filed for the disqualification
of any Member, the Speaker should decide
the matter.. Apart from the matter being
referred to the Privileges Committee, the
Leader of the House and the Leader of the
Opposition also should have a say in the
matter. This is my proposal. They also
should have a say in the matter so that
justice can be rendered to the parties
concerned. Therefore, j would like to say
that the honourable Home Minister should
respond to the querieg that I have raised
and also to this proposal of mine.

How long are you going to keep the Assembly
in suspended  animation? The people of
Goa very much want a popular Government
in the State. What decision are you going to
take? If you keep the Assembly in suspended
animation for a long period, that will not be
good for the State because that would give
scope for horse-trading  and would vitiate
the political system in the State.
Therefore, a decision should be taken soon
about keeping the Assembly in suspended

animation. Moreover, 1 welcome the
announcement made by the honourable
Minister regarding imposition of the

President's Rule in the State because I  of
the peculiar circumstances under
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which th© MLAs have been divided in the
State, very much equally, into twenty on one
side and twenty on the other. Therefore, I
support the Resolution moved by the
honourable Minister.

With these words, I conclude, Sir.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA); Before I call the next
speaker, 1 would like to inform the
honourable Members that Mr. Bhakata
Charan Das, Minister of State in the Ministry
of Railways will make a statement at 6-00 P.
M. today regarding the collision between a
local EMU train and a goods train on the
Eastern Railway on 6-1-91.

This point was raised in the House earlier.

SHRI SUKOMAL SEN (West Bengal):
Sir, I will be very brief.

Sir, I oppose the imposition of President's
Rule in Goa and also keep, ing the Assembly
in suspended animation.

Sir, we have all along been opposing
application of article 356 of the Constitution
and the curtailment of the powers of the
Legislature, and there is no doubt about it. I
would like to say that if you keep the
Assembly in a state of suspended. animation,
it gives enough scope for horse-trading. In
fact, what has happened in Goa is that it has
already started taking place there. Without
going into the details of the matter. I would
like to tell the honourable Minister that the
Assembly should immediately be dissolved
and elections should be arranged so that things
are settled there. Thank you. Sir.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA); What is it chat you
wanted to say, Mr. Kulabidhu Singh?

SHRI W. KULABIDHU
(Manipur'! Sir, what about the alle-

SINGH
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gation made against Mr. George Fernandes
who is hot a Member of this House?

THE  VICE-CHAIRMAN (DR.
NAGEN SAIKIA): That point i over. That
point has already been discussed. It should
not be raised now.

SHRI W. KULABIDHU SINGH: Sir, they
were charging Mr. George Fernandes with
encouraging defections. The fact is that Mr.
George Fernandes visited Manipur in the third
week of February and the defections in
Manipur took place in the last week of July. A
clear six month's gap was there. So, such
misleading  information should be
discouraged.

THE VICE-CHAIRMAN DR. NAGEN
SAIKIA); All right. Now, Basant Kumar Das.
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is very unfortuntt* today that the fate og «Ha* <3o»
is to ba decided by Atofr Delhi durby,..
interruptions). 1 can; not gad -fewtft with my
friend, ftfe. Subodh .KMft Sahay, because ««
name it«ejf  say, fee is always for 'sahay'that
means help; but "he find* himself helpless as long

- as article 35ft stands there like a Damocle's sword
t hanging. Whichever party sits in *h? -saddle in
Delhi, they are tempted to use this article which
cuts at the very; root of the spirit of federalism in
the' country....

SHRI V. NARAYANASAMY...
National Front.

.including

SHRI V, GOPALSAMY: You can make your
own interpretation.

SHRI V. NARAYANASAMY: You say that
also,

SHRI V.
rub me on
keep quiet.

GOPALSAMY:
the wrong side,

Unless  you
you may

This is to be condemned. This culture of horse-
trading, that is, Aya-Rom-Goyo-Rom, this murky
and dirty business, should-b© condemned by all
sections. In politics, we may have high-diffierences
of opinion; but we 'should stick to our conviction,
and to our prin-cipjfes"~-Whether .we win. or we are
de-feated”we.should sit under the -same » umbrella,
.".Buf the leaders of the! parties, the legislators are
purchased ag vegetables are purchased from a
vegetable  .markeyU,Ji50ien INyJt  isio  be
condemned, "i ask, who 4 responsible for nurturing
this nasty business, and I rajsje my; jessingBnger"
agaih” the Congress-I party in this country for
nurturing thiawaty, business, since
indeperidenot.'Whetiever they find”* Opposition
Party 'occupying the Chair, they won't sit silent.
They will create trouble and they will spread some
canard. They ,w#Vipread all kinds- cf i nasty stories
and hte,. ,ill tr/to-pur-i cfiase ML As. This is the
trick they : have always been employing.

»  Mom, Go«wrK» -e«B”*-vund«!r “resf-
+1 den".B"Oe-Jt-"""rjigiE"te:

v ““ ’”H"; *‘ ]’g ‘s ,"‘“_ U"" It is Very shameful.- {Jfw*aw«ptions>

a3, Ay

&dl.ba.

SBBI ",;.QOPA"SAMY,
H|LM y|ce-Chateian,

- ok AN !;m 2

(Tamjl Nftdu™v ;
many., y&Bfy "back, the

fate of Gpa Jfas to eex deefiifesd, acooy&ng to

wNiins aKd faa-"
Listion! it,.A

ciesl'of iuc rulers sitting ‘in
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[Shri V. Gopalsamy] What are you
waiting for? Elections should be held there
immediately. You are just waiting like a
fisherman expecting t, catch a big fish. The
point is, article 356 should be deleted form i
the Constitution. Then only the spirit of
federalism can be protected in the Country.
{Interruptions) I said it, whichever Party
comes and sits in power, it is tempted to use
this article. Sir. when this article was debated
in the Constituent Assembly, the great H. V.
Kamath said 'It is one of shame and sorrow
for the country'- (Time bell rings)

Therefore, once again, I would like to
emphasise that elections should be held
immediately in Goa. Suspended animation
means suspense as if it is a crime thriller;
which Party will kidnap how many MLAs.
Therefore, political parties and Parliament
should come to a final conclusion and delete
this article, article 356, from the Constitution,
to protect the unity and integrity of the
country. Thank you.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA); Before I call the next speaker, j
want to take the sense of the House. At 6 p.
m. there is sp-ing to be a statement by the
Minister of Railways. Therefore, I want to
take the sense of the House whether v/e
should sit beyond 6 p. m. or not.

SOME HON. MEMBERS; No.

SHRI M. M. JACOB: Sir, the Minister of
Home Affairs can certainly five the reply
tomorrow. The Railway Minister can make
the statement at 6 p. m. and after that, the
House may kindly be adjourned.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA); Shrimati Bijoya Chakravarty.

SHRI V. GOPALSAMY; I thank Mr.
Jacob for making a good suggestion.
(Interruption*)

[RATJTYASABHA] President's Proclamation  428-

in relation to Goa-

SHRIMATI BIJOYA  CHAKRA-VART
(Assam); Mr. Vice-Chairman, Sir, democracy
has been murdered in th. country by the
Centre stalling the democratic process in
different States and denying to the people their
basic right. Therefore, I request thg hon.
Minister sitting. here, —who is now busy
talking, —to start the electoral process in Goa
as early as possible,

thereby stopping the political corrup-

tion in the country.

With these words, I oppose the im-
position of President's Rule in Goa and
I once again demand that elections
should be held there as early ag pos-

sible.

SHRISANTOSH BAGRODIA
(Rajasthan); Sir, I rise to support the
Resolution moved bv the hon. Minis-
ter of State for Home Affairs.

After listening to my friends on the other side. |
feel that there are some people, there are some
leaders, who would like to oppose just for the sake
of opposition, i heard what Mr. Gopalsamy said. He
said 'We do not want aya rams and gaya rams. |
would like to point out to him that it was the
Congress Party, under the leadership of Shri Rajiv
Gandhi, which brought in the anti-defection
Bill.

Who brought forward the anti-defec-

tion Bill? It was Mr. Rajiv Gandhi. We do not want
aya rams and gaya rams. Please tell me. How
many people left the Congress during the last one
year or so? The strength of 195 remained as it is.
Whereas let rae tell you that various leaders from
different parties in the country have made a beeline
to join the Congress party and still they are making
the f beeline. So, there is no defection on our side
and it is very sad to blame that the Congress party
is interested in defections. (Interruptions)

6.09P. M.
THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA); The Minister of

State for Railways has to make the
statement. You can continue tomor
row,
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SHRj SANTOSH BAGRODIA; 1 will

continue tomorrow.

STATEMENT BT MINISTER—TRAIN
ACCIDENT ON BUDGE-BUBGE—
SEALDAH- 'SECTION On THE'6™
JANUARY, 1991
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SHSI MD. SALIM (West Bengal): Mr. Vi ce-
Chairman, Sir, the south section of the Sealdah
Division of the Eastern Railway is one of the
most ' neglected sections in the Eastern Railway,
and there is a long-standing demand for
modernization of the signal system in the south
section, particularly, in the intersection where
this accident occurred la. st night.. The Budge
Budge section and the Sonapur section are
divided near the place of the accident. I would
like to ask the Minister whether the Government'
is ready to take corrective measures for a
permanent solution to minimize chances of
recurrence of such accidents.

Secondly, how, in the same line, do the
goods train and the EMU train meet together?
I would like ty know whether an inquiry has
already been ordered into that. My point of
concern is this: In such accidents, the
authorities usually blame the staff on duty, but
I would like to emphasize oil the point of
maintenance. 1 want to know whether
maintenance is being done regularly and what
is the role of lack of such maintenance in thi
particular, accident.

I also want to know whether the railway
authorities have already taken steps to
conpensate the families of the deceased
persons and those who were injured and are
under treatment now. I want to know whether
the railway authorities have already taken a
decision to compensate these people.
Particularly, the time of the accident suggests
that most of the victims are daily wage
earners. Without going into details, as a
Member from the city of Calcutta itself, I can
gay that most of the victims are those
travellers who are daily wage earners like
vendors who used to go to the city



